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mill building is almost ready and a
major part of the machinery and
equipment has arrived at the site.
Arrangements are being made ‘o start
the ecrection of these machinery. It is
expected that the mill can be com-
missioned sometime in the latter hall
of 1968,

Demands of Doctors in  Bihar

1870. Shri Bibhutl Mishra: Will the
Minister of Health be pleased to
stute:

(a) whether Government have
received any representation from the
Government of Bihar asking for the
grant of financial assistance to meet
the demands for higher pay scales
put forth by the Doctors in the
pervice of the State Government; and

(b) if so, Government's reaction
thereto?

The Minister of Health (Dr. Sushila
Nayar): (a) No.

{b) Does not arise.

Meodical Officers in Tripura

1871. Shri Biren Datia: Will the
Minister of Health be pleased to
state:

(a) whether it ix a fect that the
Medical Officers of the Union Terri-
tory of Tripura have given notice of
resignation on some demands;

(b) it so, what are their demands;
and

(c) the
thereon?

The Minister of Health (Dr. Sushila
Nayar): (a) No.

(b) and ().

decision of Government

Do not arise.
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AxnuAL REPORT ON WORKING AND Ao-
MINISTRATION OF Comparmes Act

H-MRM(MT.’.

Erishnamacharl): 1 beg to lay on tha

SEPTEMBER 9, 1865
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Table a copy of Annual Report on
the working and administration of
the Companies Act, 1958, for the year
ended the 31st March, 1885, under
section 638 of the said Acl. ([Placed
in Library. See No. LT-4T87/65.)

NOTIFICATIONS IN RELATION TO STATE
or Kenrara

The Minister of Fealth (Dr. Sushila
Nayar): 1 beg to lay on the Table a
copy each of the following papers:

(i) Notification No. SRO 280/65
published in Kerala Gazette
dated the 13th July, 1065,
making certain amendment
to the Trivandrum City Im-
provement Trust Accounts
and Finance Rules, 19061,
under sub-section {(2) of sec-
tion 137 of the Trivandrum
City Improvement Trust
Act, 1960, read with clause
(¢) (iv) of the Proclamation
dated the 24th March, 1865,
issued by the Vice-Presi-
dent  discharging the func-
tions of the President, in re-
lation to the State of Kerala.
[Placed in Library See No.
LT-4788/65].

(i) Notification No. SRO 288/63
published in Kerala Gazette
dated the 20th July, 1065,
containing the Kerala Local
Authorities Loans  Rules,
1965, under sub-section (3)
of section B of the Kerala
Local Authorities Loans Act,
1963, read with clause (c)
(iv) of the Proclamation
dated the 24th March, 1865,
jssued by the Vice-President
discharging the functions of
the President, in relation to
the State of Kerala. ([Placed

in Library, Sec No. LT-
4780/85.]

(iii) Notification No. SRO 200/
85 published in Kerala

Gazette dated the 2Tth July,
1965, making certain amend-
ment to the Rules relating
to the preparation of Anpual
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Financial Statement and the
Accounts to be kept by the
Municipal Councils, under
sub-section (2) of section
345 of the Kerala Municipa-
lities Act, 1960, read with
clause (c) (iv) of the Pro-
clamation dated the 24th
March, 1965, issued by the
’ Vice-President discharging
the functions of the Presi-
dent in relation to the State
of Kerala, [Placed in Library.
See No. LT-4700/65.]

(iv) Notifiention No, SRO 292/65
published in Kerala Gazette
dated the 20th July, 1865,
containing the Kerala Places
of Public Resort Rules, 1865,
under  sub-section (2) of
section 19 of the Kerala
Places of Public Resort Act,
1963, read with clause (c)
(iv) of the Proclamation
dated the 24th March, 1865,
issued by the Vice-President
discharging the functions of
the President in relation to
the State of Kerala. [Placed
in Library. See No, LT-4791/
85).

Dapea AND Nacar Havewr VarmeTa
PANCHAYAT (AMENDMENT) RULEs

Dr. Sashils Nayar: On behalf of
Shri Hathi, I beg to lay on the Table
a copy of the Dadra and Nagar
Haveli Varishta Panchayat (Amend-
ment) Rules, 1963, published in Noti-
fication No. GSR 1101 dated the Tth
August, 1085, as corrected by GSR.
1238 dated the 28th August 1965,
ander sub-gection (3) of section 14
of the Dadra and Nagar Havell Act,
1981. [Placed in Library. See No. LT-
7192/83).

Commcewpum 10 Lors Insumance Com-
romATION (AMmENDwmENT) Rones

The Minister of Plasning (Shri
B. B. Bhagat): T beg to lay on the
Table a copy of Notification No. GSR
1123 dated the 28th August, 1963,
containing Corrigendum to the Life

BHADRA 18, 1887 (SAKA)
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Insurance Corporation (Amendment)
Rules, 1965, published in SGR 1004
dated the 31st July, 1865, under sub-
section (3) of section 48 of the Life
Insurance Corporation Act, 1956,
|Placed in Library. See No. LT-4793/
65].

NomiricATions unoer Cusmoms Acr,
Estate Duty Acrt, INcome-TAX AcT,
AND CENTRAL Excises ann Savr Aer

The Deputy Minister in the Minis-
try of Floance (Shri Rameshwar
Sahu): I beg to lay on the Table—

(1) a copy each of the following
Notifications under section
159 of the Customs Act, 1942:

(i) GSR 1186 dated the
August, 1965

(i) GSR 1197 dated the
August, 1965

(ili) GSR 1198 dated
August, 1065

(iv) GSR 1109 dated
August, 1965

fv) GSR 1200 dated the
August, 1065

(vi) GSR 1201 dated the
August, 1965

(vii) GSR 1202 dated
August, 1985

fvili) GSR 1203 dated
August, 1965
(ix) GSR 1204 dated
August, 1965,
(x) GSR 1205 dated
August, 1985
(xi) GSR 1208 dated
August, 1963
(xil) GSR 1207 dated
Aungust, 1988
(xiily GSR 1208 dated the
August, 1965
(xiv) GSR 1209 dated the
August, 1965
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